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SHRI ANNASAHEB P. SHINDE: There
is no conflict between the assessments of the
UP Government and the Central Government.
We have been relying on the assessment of
the State Government because they are close
to field conditions.

As for relief measures, I have Aalready
mentioned about the team. Their report as
to the extent of assistance recommended is
being examined,
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SHRI ANNASAHEB P. SHINDE: 1 have

mentioned that reljef measures are being
taken by thc State Gavemment S
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SHR[ ANNASAHEB P. SHINDE: We
have received the report of the Central teem
which has recommended the gquantum of
assistance to be given to the State Govein-
ment.
T. B. among Workers of Mica Mines in

Hazaribagh :

#1452, SHRI R. P. YADAV: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) whetler Government are aware that
large number of workers in mica mines in
the District of Hazaribagh are suffering from
Tuberculosis as the ventilation in mica
mincs is. almost nil; and

(b) the steps being taken for regorous:
inspections by the Director Gencral of Mines
and Safety regarding ventilation in the mines
and arrangment of drinking waters at mine-
sites?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA.
BILIATATION  (SHRI BALGOVING
VERMA): (a) As Tuberculosis is not a noti
fiable discase under the Mines Act, 1952;
statisties regarding its incidence are not
available with the Director General of Mines
Safety.

(b) Regular inspections are carried out by
the Mines Inspectorate to enforce the statu-
tory provisions relating to venualatwn and
suppl,y of drinking water.
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(wawsr) ... Lot me make clear one
thing. He hus asked about ventilation.
This arvangement for ventilation has been
made. Where natural ventilation has  not
been  possible, they huve  provided
mechanicel ventilation.
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(m) . I want to know whether

there is any hospital for the mica mines in
Madhya Pradesh.
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He is asking for
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MR, SPEAKER: Jam not goiﬁg to allow
any arguments over Lhe question. He is giving
information. 1f you have got some other
information, you cannot force it on the
Minister.
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*1453, SHR[ INDRANT GU!_’TA: Wm
the Minister of LABOUR AND REHABILI-
TATION be pleased to state: '

* (a) whether doctors under the Employegs
State Insurance penal system are dissatisfied
w_uh their presont rate of capitation fees;





